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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0.A. No, 65/91
XK XN R i

DATE OF DECISION_9+8+91

\ P Thomas A;';plicant }5/

mr TA R"jan

Advocate for the Applicant (;/

Versus

Union of India rep. by the
Secretary, Ministry of
Communications, New Delhi & others.

Respondent (s)

M Mathew J Nedumpara, ACGSC Advocate for the Respondent (s)

CORAM:
The Hon'ble Mr. NV Kriéhnan, Administrative’mamber

The Hon'ble Mr. N Dharmadan, Judicial Member

Whether Reporters of local papers may.be allowed to see the Judgement?\ﬁ/
To be referred to the Reporter or not? h&

Whether their Lordships wish to see the fair copy of the Judgement? K

To be circulated to all Benches of the Tribunal? | %

PObd=

JUDGEMENT
Mr N Bharmadan, J.M

The grievance of the applicant in this case is against

Aon - '
thekyegularisation. He has filed this application for a declaration

that the non-regularisation of his services is illegal. He also

prays for a direction to the respondents.to regularise his services

!

from the‘date of regularisation of his immediate junior in Group D

' post.

2 Respondents have filed a statement. To-day when the case
was taken up for hearing, the learned counsel for the applicant

produced before.us a Memo No.E.52/CH/Court Case/19 dated 7.6.91

by which the applicant has been regularised in Group D post as
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' regular mazdoor in the department with effect from.

26.12.88 in the scale of R 750 -940.

3 ' The learned counsel for the applicant submitted

that the applicant is entitled.to be regularised as .

Group D employee from 1983 based én the order dat ed
10;2.83 géanting regularisation to oﬁe'Shri Aravihdaksh;n
Pillai,tgg%}%Ecording to the applicant h@his jﬁnior

to him. Houqvef, we are not examining the claim of

the applicant for regdlari;ation.frqm the earlie; date

in view of the order alrsady passed in this case as
referred to .above. ‘In the light of fﬁis order dated
7.6¢91 wa/are closing this application preserviné ﬁhe
fight,of the applicant &o move the respoQGents for
getﬁing rglief‘baged én\the order by which Shri Aravindak-
shan has been regulariséd.

4 | The'applicgtion‘is'closed as égove and there

will be no order‘as to costs.
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(N Dharmadan) L (NV Krishnan)
Judicial Member Administrative Member




